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Case called, Applicant and 
his counsel are absent. Fcspondent 
1 & 2 by Sri M. Sreerangaiah. 

2. In this transferred a?plicatjon 
received from the High Court of 
Kernatak under ectjon 29 of 
the Administrative Iribunals Act 
1985 (ACT), the applicant h&s 
sought for a direction to 
respondents 1 & 2 to appoint him 
as driver. 	Shri N.Sreerengaieh 
submits that the applicant has been 
selected and appointed as Driver 
while the writ petition was 
pending before the High Court of 
Karnetaka, the correctness of 
which is not disputed by the 
aoplicant. We hve no reason also 
to disbelieve the statement of 
Sri M.Sreerangajah. From this 
it follows that this applicant 
has obtained the relief sought 
in this application at the 
hands of the authorities and this 
application no longer survives -t-
consideration. We therefore 
dismiss this application as 
having become unnecessary. 
In the circumstances we direct the 
parties to bear their costs, 
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